
~EN cQJRT

Allahabad, this the 13th day of December 2002.

QUORUM: HUN. 1'lt1, JUSTICE R.R.K. Ti\IVEDI,V.C.

O.A. No. 1443 of 2002

Rita Devi (SUIt.), acp about 30 years W/O Late Rakesh Soni, Nlaz

P/26/4, D.S.C. Line, Kanpur Cant. (UP)••. . •••• ;pplicant.

Counsel for applicant: Sri U.p.Singh.

Versus

1. Union of India through the Chief Engineer, Military Engineering

Service, (Ministry of Defence), Luckriow Zone, Lucknow,

2. CommanderWorks Engineer (M.E.S.), Kanpur Cantt.

3. Garrison Engineer PAES), Kanpur ,

• • • • • ..... . ••.• Respondents •

Counsel fOr respondents : Sri R.C. Joshi.

o R D E R

BY HQJ. ivR_ JUSTICE...lh!1.K. TRIVEDI. V.C.

By this application applicant has prayed for a

direction to the respondents to give appointmsnt on compassio-

nate ground. The facts are that the husband of Ji:>plicant Late

Rakesh sona , who was serving as Majdoor, died on 1.6.2001, the

applicant clairred for compassionate eppo irrtrre rrt , The claim of

the applicant has not been accepted in view of the more

deserving cases and few vacancies available at this stage.

The order dated 5.6.02, impugned in this O. A., states that the
.......-\

claim shall be cons Ldere d again for another two consecutive~V'
J- ~

occasions. In th~circumstances, this O.A. is pre-mature.

Counsel for the applicant has submitted that more than year
""

has been passed but the appointment' has not been given.AS- the

general practice is that the r-esponce nt.s cons Lder- the. claim

at three tirre s) ~ claim at present has re en considered only



: 2 :

once. The claim of the applicant is to be considered on two

occasions again. This application is pre-!ilature. However, it
'"v--"''C:-~'<s-~~~~~~ rh ~o>-J'1~'~o;

shall be left open to the applicant to file al!PQ6'ri ii1PP1inW9ft,1- .•...

which shall be c:J) nsidered and decided in aceor-dance with ill les.

The O.A. is disposed of with the above direction. No

order as to costs.

v. c.
Asthans/

..


